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Shri 3oQi Ram Applicant

S/Shri B»K»Saini uith Advocate for the
Raj an Applicant

Unian of India & Anbthec Respondents

Shri fO^L. Verrna Advocate for the Respondent(s)

The Hon'ble Mr. JUSTICE U.C. SRIUASTAl/A, VICE CHAIRMAN

The Hon'ble Mr. GUPTA, ADniiMISTRATIWE MEMBER

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUDGEflENT

( DELIVERED BY HON'BLE i*lR, :3UST ICE
U.C. SRIVASTAVA, VICE CHAIRMAN )

W

The applicant states that ha uas appointed as a

Suesper on daily uage basis in the office of the Secretary,

Ministry of Progrararsia Impleraentation, Neu Delhi on 20.5.36,

According to him, the work of Peon and Farash uias also taken

from hiai. His services uere terminated on 24.4.88 uithout

assigning any reason. The applicant states that he has got

certain rights and termination amounts to denial of equal

opportunity and the 25 years' service could not have been

terminated and as such termination order is void.
i

2. The respondents in their reply have pointed out

that the applicant never became regular and the application

has been filed under section 25-F of Industrial Disputes Act,



(\6,
1947, jurisdiction of uhich is barred. It is cstated Vtiat/
applicant uas not employed in an Industrial establishment.

The applicant is restrained for 25 years and hs could ®ia»B go

to the Labour Court. The learned counsel for the applicant

states that jjurisdiction of the Lower Court is in fact

explained in section 25 of the AdministrativaTribunals Act,

1935. The applicant was engaged for day-to-day work. Obviously,
. . , . . of Peonthe applicant uias taken on daily uag@ basis and uork^/ uas

taken from him. Now, another parson has been appointed but

in vieu of the work taken from him, office should not have

mads any appointment in perierence to him. Accordingly, ue

give a direction to the respondents that if a vacancy exists

the appointment should be given to the applicant on priority

baisis in preference to others.

This application is disposed of accordingly with no

order as to costs.

(I.P.GUPTA) (U.C.SRIUASTAUA)
MEMBER (A) VICE CHAIRMAN

/PKK/ 1.3.91. 1.3.91.


